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CHAPTER 1
GENERAL OBSERVATIONS

1.1. This Twenty-fourth Report of the Committee deals with
Excess Expenditure over Voted Grants and Charged Appropriations
disclosed in the Appropriation Accounts (Civil), (Railways) and
(Defence Services) for the year 1978-79.

1.2. The Appropriation Accounts (Railways) and (Defence Ser-
vices) for the year 1978-79 were laid on the Table of the House on
19 March and 26 March, 1980 respectively, while the Appropriation
Accounts (Civil) were laid on the Table of the House on 12 June,
1980. There were no excesses over Voted Grants and Charged
Appropriations in the case of the Appropriation Accounts (Posts &
Telegraphs) which were laid on the Table of the House on 12 June,
1980.

1.3. In the succeeding paragraphs of this Report, the Committee
have examined the excess expenditure disclosed in the Appropria-
tion Accounts in the light of the explanations furnished by the
Ministries/Departments concerned. The explanatory notes furnish-
ed in this regard by, the Ministries/Departments are reprioducedin
Appendices I to VIII of this Report.



CHAPTER 11
EXCESS GRANTS/APPROPRIATIONS
2.1. During the year ended 31 March, 1979, excess expenditure

occurred under -the following Voted Grants and Charged Appro-
priations: —

Si. No. and Ministry/ Excess
Name of Grant/Appropriation Department Expendi-
ture
(Rs. in
lakhs)
o= .. ...
Qivil— 39— Pensions . . Finance (Economic Affairs) = 60246
43—Loans to Government Servants Do. 2178- 69
ete.
53—Delhi . . Home Affairs 073
90— Public Works . Works & Housing 128- 53
92—Honsing and Urban Develop- Do. 0§
ment
Railwayse—14—Constraction of Railways 279°25
new lines "
16— Pensionary Charges; Deo. =16 27
17— Repayment of loans etc. Do. 1514
18— Appropriation to Development De. 289 4
Fund -
D efence—29— Ministry of Defence Defence 14°01
24—Capital outlay on Defence Ser- Do. 305
vices

Total; 4227 64

Detailh of the Grants|Appropriations under which the above
excesses occurred and the extent of actual excess in each case are
given overleaf. During the year ended 31 March, 1979, the actual

2
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. 22, The following table indicates the aggregate excess expendi-
" ture under various Grants and Charged Appropriations (Civil),
(Railways), (Posts and Telegraphs) and (Defence Services) during
the past decade:

(Rupees in crores)

No. of No. of Total Excess

Yo s Shpp e
priations
1969-70 . e . 18 5 23 17'10
197e-71 . . . -+ . .29 8 87 5576
1971-72 . . . . . 29 7 36 o23 81
1972-78 . . . . . . 28 7 35 126- 43
1978-74 . . . . . + . 23 4 27 10° 06
1974-75 . . . s« e 27 8 15 266+ 52
1975-76 . . . ' . .« 45 7 52’ 201 47
1976-77 . . . . . ‘ 17 10 27 111-18
197778 . .« +« . . &« 15 2 17 82 42
1978-79 . . soe e 8 3 11 4226

23. The following table indicates the excess expenditure that
occurred under the Grant “Public Works” administered by the
Ministry of Works and Housing during the past decade:

(Rupees  in Liukhs)

Year Excess Expenditure
lgﬁg-yc-: . . . . . . 19* 58
1970-71 ., . . . 404" 8o
1971-72 . . . . . . . 330" 41
1972-73 . . . . . . . 66215
1973-74 . . . . . . 227° 50
1974-75 . . . . . . . 083
1975-76 . . . . . 153
197677 «  «  +  « 4 e s Nil
1977-78 . . . . . . . 449° 10
128- 53

1978-79 . . . . L] . .




”

3.4. It is seen from the Explanatory Notes furnished by the Minis-
tries that out of 11 Voted Grants|Charged Appropriations operated
by them, in which excess expenditure had occurred, there were
misclassifications or erromeoug adjustments in respect of 3 Grant|
Apprepriations viz.,, Appropriation No. 92—Housing and Develop-
ment, administered by the Ministry of Works and Housing, Grant
No. 14—Construction of New Lines, administered by the Ministry
of Railways and Appropriation No. 24—Capital Outlay on Defence
Services, administered by the Ministry of Defence.

2.5. The Committee had also noticed misclassifications of expendi-
ture in a number of cases during the year 1975-76. Commenting on
such misclassifications, the Public Accounts Committee (1977-78)
had, in paragraphs 2.11 and 2.12 of their 38th Report (Sixth Lok
*Sabha), observed as under:

“The Committee are concerned to note that during the year
1975-76, there have been misclassifications of expenditure
under eight grants administered by Ministry of Railways
on a fairly large scale, In spite of the instructions re-
peated in D.O. letter No F. 11(8) |[N&M|75 dated the 25th
April, 1975, by the Ministry of Finance, (Department of
Economic Affairs), that ‘reconciliation work has to be
attended to promptly every month so that rectification of
errors, misclassifications, if any, is effected in time, re-
sulting in better control over expenditure wvis-a-vis the
budgetary provision’, the Committee are constrained to
observe that the important work of reconciliation of de-
partmental figures with those accounted for in the Ac-
counts offices appears ineffective.”

Taking a serious view of the matter, the Public Accounts
Committee (1975-76) in paragraph 2.4 of their 180th Re-
port (Fifth Lok Sabha) had observed ag follows:

‘That this should be so despite earlier recommendations of
the Committee emphasising the need for prompt recon-
ciliation of accounts would indicate that adequate atten-
tion is not being paid by the concerned Ministries to
this important aspect of accounting and that the instruc-
tions issued from time to time in this regard have failed
to produce the desired effect. As such misclassifica-
tions vitiate sound budgetary control, the Commiitee
desire that necessary remedial measures should be taken
to eliminate the default.

The Committee deplore such recurrent lapses and desire that
positive instructions should be issued by the Ministry of



' Finance and the Ministry of Railways to eliminate such
misclassifications in future. The Committee would alse
like to have a categorical statement from the Ministry of
Finance whether a certificate to the effect that the recom-
ciliation werk has been completed by the due date is
invariably furnished by the Internal Financial Adviser
concerned to their Budget Division, as per instructions
issued by them on the 25th April, 1975.”

2.6. In their Action Taken Note dated 17 May, 1978, the Ministry
of Finance (Department of Economic Affairs) had stated:—

“The Union Government (Civil) Accounts were department-
alised in three stages during the year 1976-77 whereupoa
the Comptroller and Auditor Genefal of India has been
relieved of the responsibility for compiling the accounts
of Union Government (Civil) except those relating to
Pensions, Indian Audit and Accounts Department and
Union Territories Administration except Delhi.

Under the scheme of departmentalisation of Accounts, the:
Secretary to the Ministry/Department of the Government
of India is the Chief Accounting Authority for the Minis-
try/Department concerned and he discharges these func-
tions through the Financial Adviser of the Ministry. The
Departmentalised Accounts Organisation is responsible for
the payment, compilation and consolidatjon of Accounts
including preparation of Appropriation Accounts and

functions under the direct control of the Finanecial Ad-
visers.

As the accounts are compiled Deptt.-wise, by the Accounts
Department functioning along side the gxecutive, the
detailed drill prescribed in the General Financial Rules
for the reconciliation of departmental figures with that
appearing in the Accounts have undergone some changes.
Taking into account these aspects, revised instructions
have since been issued for the reconciliation of expendi-
ture as per books of the departmental offices
with those compiled by the Departmental Pay and Ac-
counts Officers vide circular No. S.11012|Misc.|78/|880 dated
4th May, 1978. Under the provisions of para 2(5) of these
instructions, the Head of the Department should certify
the correctness of the figures booked in accounts by the
Principal Accounts Officers every quarter. I is hoped,
that with the issue of these instructions, the
monthly reconciliation of expenditure between accounts
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and Departmental figures will be effective and misclasai--
fication, if any, will be detected and rectified in time. This
coupled with the departmentaligsation of Union Govern-
ment (Civil Accounts) will result in better control over
expenditure vis-a-vis the budgetary provision.

The question whether, consequent on the departmentalisation
of accounts of the Central Government, the maintenance
of figures of expenditure by the executive offices, should
not be dispensed with, had been under the Government's
consideration. It has been decided that the executive
offices should continue to maintain the figures of expen-
diture and, as mentioned above, instructions for recon-
ciliation of figures of expenditure have also since heen
issued on 4th May, 1978.

As the Appropriation Accounts of the Central Government
are now being compiled by the Controller General of
Accounts in the Ministry of Finance, Department of
Expenditure, instructions have also been issued under
circular No. S.11021[1|77-MFCGA|985 dated 17th May, 1978
to the effect that the concerned Financial Advisers will now
furnish a certificate of reconciliation of figures of expen-
diture annually to that office alongwith the Appropriation
Accounts.”

2.7. The aggregate amount of expenditure incurred in excess of
the provisions authorised by Parliament under various Voted Grants
and Charged Appropriations ranged from Rs. 10.06 crores to Rs. 266.52
crores, during the decade from 1969-70 to 1978-79. The Committee
note with some satisfaction the declining trend in expenditure in-
curred in excess of authorised allocations, as is evidenced by the
fact that the excess expenditure over authorised provision during
the year 1978-79 aggregated to Rs. 42.28 crores, as against Rs, 111.18
crores and Rs. 8242 crores respectively during the year 1976-77 and
1977-78. Similarly, the number of Voted Grants and Charged Ap-
propriations which witnessed excess expenditure during the year
1978-79 was 11, as against 27 and 17 respectively during the years
1976-77 and 1977-78. The Committee trust that every endeavour
would be made by the Ministries/Departments to ensure that the:
position is not allowed to deteriorate once again as had often hap-
pened in the past.

2.8. It is gratifying to note that the Grants and Appropriations
operated by Posts and Telegraphs Department have not witnessed
any excess expenditure successively for the second year ended on
31 March, 1979
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29 The Committee are constrained to record their displeasure
wover the excesses that have persisted over the years except during
1976-77 in the Grant relating to “Public Works” operated hy the
Minmistry of Works and Housing. Later in this Report, the Commit-
tee have examined in some detail the factors contributing to this
persistent tendency of excesses under this Grant. The recurring
phenonmenon of excess under this Grant underlines the need for

.evolving sound budgetary procedures and controls by the Ministry
on priority basis. '

2.10. The Committee are also concerned to note that during the
year under review, there have been misclassifications of expenditure
in 2 number of cases, It is significant in this context that these
‘miselassifications or erroneous adjustments could pot be detected
even at the time of compilation of Appropriation Accounts. This
implies that the reconciliation of figures of expenditure was not done
‘carefully. As such misclassifications vitiate sound budgetary con-
‘trol, the Committee desire that suitable remedial measures should
be taken to ensure that the reconciliation of expenditure figures is
«conducted meticulously and annual certificates of reconciliation are
furnished by the Financial Advisers of the Ministries after careful

serutiny so that misclassification, if any, are detected well in time
and rectified.

2.11. The Committee will now proceed to deal with some indivi-

dual cases of excess expenditure disclosed in the* Appropriation
-Aecounts, oo

APPROPRIATION ACCOUNTS (CIVIL)—1978-79
‘Department of Economic Affairs
2:12. Grant No, 43—Loans to Government Servants, etc.

(Capital Section)

Voted Expenditure Rupees
Original Grants 70,00,00,000
o
Supplementary Grant ..., 55,51,00,000
Final Grant },25,51,00,000
Actual Expenditure , 1,47,29,69,418
l1

"Exceas . . . . . . . . . . 21,78,69,418
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2.13, In a note explaining the reasons for the excess expenditure,
the Ministry of Finance (Department of Economic Affairs) have
inter alia, stated:

...... The excess of Rs. 21.79 crores occurred mainly under
the following Heads.

(n crorcs of Rupees)
AA==Loans to Government Bervants, etc.

AA. t—wHouse Building Advances . . . . . 1.72

AA. ¢=Festival Advances C e e . e 6.96

AA, §=Other Advances . . . . . . . . 16,12
Total . . . . . . 24.80

The above excess of Rs. 24.80 crores was partly offset by
savings in provisions for advances for purchase of motor
and other conveyances,

AA. 1-House Building Advances

The power to sanction House Building Advances to Central
Government employees was decentralised and delegated
to individual Ministries/Departments with effect from
1st April, 1978. The excess mainly occurred in the Min-
istry of Communications (P & T Department) due to larger
payments of advances towards the close of the year, than
provided for. It was not found possible to deny payment
of house building advances already committed, as such a
course would have caused monetary loss and financial
hardship to the employees, apart from causing adroin’s-
trative problems to the Department.

AA. &Festival Advances,

The quantum of festival advances payable to individual em-
ployees was increased from Rs, 100 to Rs. 200 in August,
1978. The provision under this head was, on this account,
augmented by Rs. 9-65 crores by a Supplementary Grant
obtained in March, 1979. In view, however, of the increase
in the number of requests from the employees towards the
close of the financial year, even the augmented provision
proved inadequate. leading to excess.

1878 LS—2.
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AA, 5-Other Advances.

The provision under this head is mainly for advances to Gov-

ernment employees for providing relief to those whose
properties are severely damaged by natural calamities.
Owing to heavy floods and cyclones in various parts of the
country during 1978-79, the provision under this head was
augmented by Rs. 44.78 crores by a Supplementary Grant
obtained in March, 1979. The requests for advances, how-
ever far exceeded the anticipations and the augmented
provision also proved inadequate, leading to the excess.

It may be mentioned in this connection that the Grant “Loans

to Government Servants, etc.” is a composite Grant, which
includes provision for catering to the needs of over 3 mil-
lion Central Government employees, including Defence,
Posts and Telegraphs and Railways, with their field forma-
tions scattered all over the country. Provision for various
types of advances to the Government employees is neces-
sarily based on the requirements intimated by the various
Ministries/Departments of the Government, who, in turn,
depend on their filed-formations for the estimates of their
requirements. Instructions have, however, since been
issued in this Ministry’s O.M. No. F2(107)-B(AC) /79 dated
5th January, 1980 (copy enclosed)* to all the Ministries/
Departments of the Government to ensure #hat the alloca-
ted provisions of funds are not exceeded and excesses over
the budgeted grant avoided in future.

The recommendation of the PAC is sought for the regularisa-

tion of this excess expenditure of Rs. 21,78,68,418 under
Article 115((1)(b) of the Constitution of India.”

214. 1t is seen that the final Grant relating to Loans to Govern-

ment Servants, etc. had been evceeded during the year 1976-77 also.
Commenting on the excess expenditure of Rs 10.08 crores, the
Public Accounts Committee (1978-79) had then in paragraphs 2.26
and 2.27 of their 104th Report (Sixth Lok Sabha) observed as

follows:—

*Reproduced in Appendix I

“The excess expenditure of Rs. 10.08 crores occurred under

sub-head “A-1-House Building Advances” against the final
grant of Rs. 13.59 crores under this sub-head. The excers
represents 74.17 per cent of this final grant. There was
a similar excess of Rs. 4.18 crores under sub-head. ‘F’ A.
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Loans to Government Servants etc.—Housing Building
Purposes’ during the year 1972-73 also. As in the past, the
excess fig attributed, inter alia, to spurt in construction
activity and allotment of large number of ready built flats
by the Delhi Development Authority and other housing
societies/agencies. The Committee do not fully appre-
ciate the reasons advanced for such huge excess of
Rs. 13.59 crores. While realising that the actual releases
of house building advances are made by the various
Ministries or Departments and Offices under them, the
Committee also observe that all individual applications
have to be approved by the Ministry of Works and Hous-
ing. The Ministry of Works and Housing, who thus exer-
cise overall control for the grant of such advance could
have minimised the excess expenditure by more precise
quantification of the additional anticipated requirements
while augmenting the original budget provision. That the
uncovered excess was brought down to a figure of Rs, 1.10
crores, only highlights the extent to which the estimates
were over-pitched in so far as other sub-heads in the grant
" are concerned,

The Committee find that with effect from 1 April, 1978, power
to sanction house building advances to Central Govern-
ment servants has been decentralised and that individual
Ministries or Departments will now be responsible for
control over disbursement of advances to their staff
against the funds allotted to them. The Committee would
like to observe through the next year’s Appropriation
Accounts how far the decentralisation has helped to im-

K prove the overall Budgetary control.”

2.15. In their Action Taken Note furnished on 1 June, 1979, in
response to the afore-mentioned observations of the Committee, the
Ministry of Finance (Department of Economic Affairs) had stated:-—

“The House Building Advance for purchase of a ready-built
flat/house is paid to the applicant in one go while advance
for construction is paid in 3 or 4 instalments. When the
work relating to grant of House Building Advances was
centralised in the Ministry of Works and Housing, the
Ministry issued only approvals to the grant of advance.

_ Such approvals, when conveyed in the second half of the
. year, were likely to be acted upon by the concerned



14

Ministries/Departments in the following year in the case
of construction as various legal formalities had to be gone
through before the 1st instalment was released and second
and subsequent instalments were released at various stages
of a construction spread over a period of time. This posi-
tion has been accepted in the HBA Rules also as recovery
is commenced after the completion of the house or 18
months from the release of the 1st instalment for cons-
truction. The Ministry of Works and Housing had accord-
ed approvals to the grant of HBA in excess of the actual
grant on the normal assumption that actual expenditure
would be incurred during the subsequent years. How-
ever, with the Ministries sanctioning house building ad-
vances for purchase of ready-built flats and construction
in a large number of cases, the anticipation made by the
Ministry of Works and Housing that substantial amount
of the advance approved would be actually paid in the
subsequent vear did not materialise and the expenditure
exceeded the budget grant. This is attributable mostly
to the following factors:

(i) Heavy drawals due to spurt in construction activity ‘on
account of easy availability of cement and other build-
ing materials.

(ii) Allotment of large number of ready-built flats by the
DDA and other Housing Soqieties/Agencies.

(iii) Because of the factors at (i) above, the sanctions issued
during the previous years were also acted upon result-
ing in the fullest utilisation of the advance.

To avoid recurrence of the situation as far as possible, the work
relating to grant of house building advances was decentralised
w.ef. 1st April, 1978 and available funds are now placed at the dis-
posal of the Ministries/Departments for grant of Hhouse building
advances to the employees under their control. To monitor the
expenditure incurred by the various Ministries/Departments, a
6-monthly return covering the period April—September followed by
3 bi-monthly returns have also been prescribed. The need to re-
gulate sanction of expenditure strictly within the limits of funds
allocated has been impressed upon the Ministries. - It is felt that
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“rith these steps, the variations between the final grant and the actual
expenditure would be reduced to the minimum possible level. Copies
of the orders issued in this regard are enclosed.” (not appended).

2.16. The Committee note that an excess expenditure of Rs. 21.79
crores occurred under Grant No, 43-Loans to Government Servants,
etc. There was an excess of Rs. 10.08 crores under this Grant during
the year 1976-77 also. The Committee were informed by the Minis-
try of Finance in June, 1979 that to avoid recurrence of such a situa-
tion as far as possible, the work relating to grant of house building
advances was decentralised with effect from 1 April, 1978 and that to
monitor the expenditure incurred by the various Ministries/Depart-
ments one 6-monthly return covering the period April—September
followed by 3 bi-monthly returns had also been prescribed. The
need to regulate sanction of expenditure strictly within the limits
of funds allocated had also been impressed upon the Ministries in
October, 1978 and again in January, 1980, That the excess should
persist even after decentralisation despite earlier recommendations
of the Committee and the instructions issued by the Ministry of
Finance would suggest that further steps are necessary to tighten-
up the existing monitoring system. The Committee would also like
to have a specific report whether the periodical returns prescribed
in this behalf were received recgularly and in time and whether any
follow-up action was taken thereon by the Budget Division of the
Department of Economic Affairs in the Ministry of Finance. The
Committee would impress upon the Ministry of Finance to ensure
timely receipt from other Ministries/Departments of the returns
prescribed in respect of House Building Advances for timely and
meaningful review of the position as also to consider the desirability
of prescribing similar returns in respect of Festival Advances and
other Advances in which bulk of the excess occurred in 1978-79
(Rs. 23.08 crores).

217. The Committee are positive that this is a case of avoidable
excess expenditure and the Ministry ought to have contained it
within the final allocation. The Committee, therefore, view with
seriousness that excess expenditure should have occurred on this
account even after obtaining a substantial supplementary provision
of over Rs. 55 crores and would like to have fuller clarification why
it was not possible for the Ministry to keep the payments in con-
formity with the allocated provisions. The Committec are of the
view that unless there are extra-ordinary developments after the
presentation of the original estimates e.g., floods and other natural
calamities, supplementary provision should, as far as possible, be
avoided under this head.
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. Ministry of Works and Housing
2.18. Grant No. 90—Public Works.

Revenue Section

Voted expenditure Rupees
Original . . . . . . . . . . 77,22,25,000
Supplementary Grant . . . . . . . 8,77,46,000
Final Grant , . . . . . . . . . 85,99,71,000
Actual expsnditure , . . . . . . . . 87,28,24,25¢
Excess . . . . . . . . . 1,28,53,254

— e —_—— - ——

2.19. In a note furnished to the Committee, explaining the reasons
for the excess, the Ministry of Works and Housing have stated as
follows:

“This excess was mainly as a result of an excess of Rs. 3.55
crores under the head A-Public Works. A. 7-Suspense,
A. T(1)-Stock (the actual} expenditure under this- head
being Rs. 26.57 crores as against the sanctioned provision
of Rs. 23.02 crores), partly counterbalanced by savings
under other heads of the Grant,

A provision of Rs, 18.50 crores was made in the Budget 1978-
79 under the head A. 7(1)-Stock for the acquisition of
building material, e.g. cement and steel, etc. for construc-
tion of office and residential accommodation by the CPWD.
The estimate of expenditure on this account went up
owing to the CPWD having undertaken the Construction
of 20,000 residential quarters for Government employees
and two-roomed Hostel accommodation at Lodhi Road in
New Delhi in connection with the UNIDO Conference held
in January/February 1980, based on the revised require-
ments worked out in 1979, a Supplementary Grant of
Rs. 4,52 crores was o%tained in March, 1979. However,
owing to the rise in the prices of cement, steel and other
building material, the actual requirement turned out to
be much larger. Moreover the full position about the
inter-divisional transfers of stock (see para below) was
not precisely known at the time of obtaining the Supple-
mentary Grant which consequently proved to be insuffi-
cient resulting in the excess.

Under the existing accounting procedure, transactions in res-
pect of stock get reflected a number of times in the ac-
counts owing to the multiplicity of the number of inter-



17

divisional transfers of stock, a factor which also contri-
butes to the excess. As mentioned in para 4 of this Mi-
nistry’s note (seeking regularisation of the excess in
Grant No. 95-Public Works for 1977-78) forwarded to the
Lok Sabha Secretariat under the Ministry of Finance
O.M. No. F. 4 (3)-B (SC)/79 dated 29 May, 1979 pursuant
to the recommendations made by the PAC in their 104th
Report (6th Lok Sabha) a Committee consisting of a
Superintending Engineer of the Central Public Works
Department and the Controller of Accounts of the Minis-
try had been set up in November, 1978. The suggestions
made by the Committee in its report submitted on 2 April,
1979, are being considered by an “Empowered Committee”
of the Ministry set up on 16 July, 1979. A final decision
in the matter is expected to be taken soon in consultation
with the Controller General of Accounts and the Comptrol-
ler and Auditor General of India.

In view of the circumstances explained above, the net excess
of Rs 1,28,53,254 over the Voted Grant may kindly be
recommended for regularisation by Parliament under
Article 115(1) (b) of the Constitution of India.”

2.20. In anotner note*furnished at Committee’s instance in
September, 1980, the Ministry of Works and Housing have stated:

“The Committee submitted its Report, in April, 1979, which
was. examined by an Empowered Committee, comprising
JS(W), JS(F), DG(W), Joint Controller General of Ac-
counts of Ministry of Finance and Director (Budget Divi-
sion), Ministry of Finance. The Empowered Committee
remitted certain issues for elaboration, to the earlier
Committee, which submitted its supplementary report
dated 7th January, 1980 and a final report dated 17th
January, 1980. The Empowered Committee later submit-
ted its conclusions|decision to this Ministry, which,
after Considering the entire matter in depth, sent
a proposal to the C&AG through the Ministry of
Finance (Department of Economic Affairs) on 27th May,
1980 for adoption of a revised accounting procedure in nne
of the Zones of CPWD.

Though no formal reply/intimation has yet been received
from the Ministry of Finance C&AG, it has been infor-
mally learnt that this Ministry’s proposals are presently
under active consideration of the C&AG.”

*No.tmvetted in Audit, -
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2.21. The Committee find that an excess expenditure of Rs, 1.29
crores was incurred under the head “A—Public Works. A.7—Sus-
pense, A.7(1)—Stock”. The actual expenditure under this head was
Rs. 26.57 crores, against the sanctioned provision of Rs, 23.02 crores,
partly counterbalanced by savings under other heads of the Grant.
In other words, but for savings, the real excess would have been to
the tune of Rs. 3.55 crores. The gross excess of Rs. 3.55 crores
works out to 1542 per cent of the final Grant of Rs. 23.02 crores.
As in the past, the existing accounting procedure whereby transac-
tions in respect of stock get reflected a number of times in the
accounts owing to the multiplicity of the number of inter-divisional
transfers of stock, has inter alia, been ascribed as a contributory
factor to the excess. The Committee were earlier (May 1980) in-
formed that the suggestions made by a study team in its Report
submitted on 2 April 1979 were being considered by an Empowered
Committee of the Ministry of Works and Housing set up on 16th
July, 1979. From the information furnished now (September 1980)
at the Committee’s instance, they find that the Empowered €om-
mittee has since submitted its conclusions/decisions to the Ministry
of Works and Housing, which sent a proposal to the Comptroller
and Auditor General through the Ministry of Finance on 27th May,
1980 for adoption of a revised accounting procedure in one of the
zones of Central Public Works Department. It is stated that the
Ministry’s proposal is presently under consideration of the Comp-
troller and Auditor General of India. The Committee trust that the
proposal would be pursued to its logical conclusion and that finality
would soon be reached in this important procedural matter, so that
the excesses persisting over the years under the Grant “Public
Works” may be brought under better contrel.”

2.22. Grant No. 92—Housing and Urban Development

Revenue Section

Voted/Charged Expenditure Rupees
Original Approp iation 69,57,000
Supplementary Approp-iation . . . . 3,32,000
Final Appropriation . . . . . 72,89,000
Actual Expsnditure . . . . . . 77,77,546
Excess . . . . . . . . 4,688,546

*The excess under this Grant as per the Appropriation Accounts
is Rs. 4,88,546 and included an amount of Rs. 4,83.867 wrongly booked
as “charged expenditure”. Had this amount been correctly classil
fied as “Voted”, the actual excess would have baen Rs. 4,679.
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2.23. In a note, explaining the reasons for the excess expenditure,
the Ministry of Works and Housing have stated:

B b o g

... This excess is mainly on account of on excess of Rs. 5.62

lakhs under the head A. 3-Government Residential Build-
ings. A. 3(3)-Maintenance and Repairs-A. 3(3) (1)—Ordi-
nary Repairs (the actual expenditure booked under this
head being Rs. 25.34 lakhs against the sanctioned appro-
priation of Rs. 19.72 lakhs).

detailed scrutiny after the printing of the Appropriation
Accounts for 1978-79. it was noticed that an expenditure
of Rs. 4,83,867 under the head “283-A. Housing A-3-Gov-
ernment Residential Buildings—A. 3(3) Maintenance and
Repairs. A3(3) (1) Ordinary Repairs” had been erronz-
ouly classified in the finalised accounts under “Charged”
instead of as “Voted” expenditure. Had the amount been
booked correctly, the total expenditure in the ‘Revenue’.

Section of the Grant would be:

Sanctioned Actual Excess ()
Provision Expenditure  Savings(—)
GCharged
Qriginal 69,57,000
Supplementary 3.92,000 72,89,000 72,93,679 (+)4.679
Voted
Original . 15,49,86,000
Supplementary . . 1,15,89,000 16,65,75,000  16,24,83,691  (=)40,91,369

This small excess of Rs. 4.679 in the Charged portion is due

to unavoidable additional repairs which had to be carried
out urgently,

The reasons for the non-detection of the above misclassifica-

In

tion in the accounts before printing of the Appropriation
Accounts are being investigated and appropriate remedial
measures will be taken to avoid its recurrence in future.

view of the circumstances explained above, the net excess

of Rs. 4678 in the Charged portion of the Grant may
kindly be recommended for regularisation by Par.iament
under Article 115(1) of the Censtitution ef Inda.”
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2.24, The Committec observe that an expenditure of Rs. 4.84 lakhs
under the head “283-A. Housing. A.3—Government Residential build-
ings—A 3(3). Maintenance and Repairs., A.3(3)(1) Ordinary Repairs”
had been erroneously classified in the finalised Appropriation
Accounts for 1978-79 under “Charged” instead of as “Voted” expendi-
ture. Had the amount been booked correctly, the actual excess under
Revenue Section of the Charged Appropriation would have been
Rs. 4679. The Committee have, however, been informed that the
reasons for non-detection of the above misclassification in the accounts
before printing of the Appropriation Accounts are being investigated
and appropriate remedial measures will be taken to avoid its recur-
rence in futurec. The Committee desire that responsibility, parti-
cularly at the supervisory level, should be fixed for this lapse, with
a view to take appropriate action. The Committee would await a

further report in this regard -

2.25. The Committee would like to be apprised whether the circum-
stances in which the misclassification in the accounts rgmained
undetected, have since been investigated and also what remedial
measures have been taken to avoid recurrence of such mistakes.
They would like (¢ have a specific report in this regard.

APPROPRIATION ACCOUNTS (RAILWAYS) 1978-79

2.26. During the year 1978-79, the actual expenditure under the
grants and appropriations administered by the Ministry of Railways
(Railway Board) exceeded the sanctioned allocation in four Voted
Grants. The excess expenditure during the year 1978-79 aggregated
to Rs. 13.03 crores, as against Rs. 41.36 crores in 1977-78 and Rs. 67.67
crores in 1976-77, and occurred under the following Grants:

Sl. Name of Grant Final Actual Bx- Excess Percent-
No. Grant penditure {l}ﬂ'ﬂ of
Rs, Rs, ariation

1. Grant No. 13 Construction

of New—Lines-Capital &

Depreciation Reserve Fund 67,80,17,000  70,62,01,660 2,79,24,770"% 4.12
2, Grant No. 16-=Pensicnary

Charges—Penion Fund . 56,03,05,000 63,19,31,776  7,16,26,776 12.78
3. Grant No. 17-Repayment of

Loans from + General Rev-

rnues and intercst thereon

Devclepment Fund . 8,58,79,000 8,73.92,723 15,13,723 1,76
4. Grant No, 18—Appropriation

to Development Fund . 31,78,23,000  34,67,68,892 2,89,45,802 9.11

Total: 164,20,24.000 177,32,95,051 13,00,11,161

*An excess expenditwe of Rs. 2,81,84,660 had been 1eflected in  the relevant Apro-
priation Accounts. After taking into account the misclassification hetween Grants, the
real cxcess to be regularised works out to Rs. 2,79,24,770.
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2.27. The following table indicates the excess expenditure re-
corded under various Voted Grants/Charged Appropriations during
the years 1969-70 to 1978-79:

Year No, of Grants and  Amount of
Appropriations Expenditure
ein excess (Rupees in crores)
occurred
196g-70 . . . . . . . 6 2.145
1970-71 . . . . . . 4 0,22
1971-72 . . . . . 10 46,21
1972-73 . . . . . . 5 10,21
9734 . . .
1974-75 . . . . . . . 6 17.96
197576 . . . . . . 13 85.79
w9677 . . . . . .. 7 67.67
1977-78 . . . . 6 41.36
1978-79 . . . . . . . 4 13.00

2.28. In a note furnished to the Committee on 3-5-1980, explain-
ing reasons for the excess expenditure, the Ministry of Railways
(Railway Board) have, inter alia, stated:

“During the year 1978-79, there was an overall saving of
Rs, 282.33 crores over the final grants and appropriations
resulting from an aggregate saving of Rs. 295.36 crores
under 17 grants and all the 12 appropriations and an
aggregate excess of Rs, 13.03 crores under 4 grants. There
was no variation under 2 grants namely Grant No. 11—
Appropriation to Depreciation Reserve Fund and Grant
No. 11A—Appropriation to Pension Fund. The amount of
excess in each of the four grants has been shown in para
7 of the Report of the Comptroller and Auditor General
of India for the year 1978-79—Union Government (Rail-
ways) as also in para 33 of the Appropriation Accounts of
Railways in India for the year 1978-79 Part—I—Review.

" The excesses under the 4 grants are explained in the attached
detailed note.

As the excesses to be regularised by Parliament are to take
into account the effect of misclassifications also (repro-
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duced below) the detailed note shows (a) figures of ex-
cesses as printed in the above mentioned two publications
and (b) figures of real excesses after taking into account
the effect of the misclassifications.

The Public Accounts Committee are requested to recommend
the regularisation of the excess by Parliament in the
manner prescribed under Article 115 of the Constitution
of India.

It may be submitted that every care is taken (a) to assess
the expenditure under various grant|appropriations as
precisely as possible and (b) to obtain supplementary
allotments, where necessary, so that the excesses are
avoided to the maximum extent possible.”

Grant No. 14—Construction of new lines—Capital and Deprecwtm
Reserve Fund.

This grant deals with expenditure on the construction of new
lines etec.

A grant of Rs. 65.70 crores was obtained in the Budget for the
Construction of new lines. Two Supplementary grants
aggregating to Rs. 2.10 crores, were obtained (Rs. 0.60
crores in November, 1978 and Rs. 1.50 crores in March,
1879).

The excess of Rs. 2.82 crores occurred mainly due to accele-
rated progress on certain works on Southern Railway
(Rs. 1.77 crores) and consequently procurement of more
material and more payments to contractors (Rs. 9.97
crores) and aggregate of minor excesses (Rs. 0.260 crore)
partly (Rs. 0.18 crore) .

The excess works out to 4.16 per cent over the final grant.

There was misclassification amounting to Rs. 2,59,890 as brought
out in Annexure ‘A’ and ‘B’ (cf. Appendix VIII) and the
excess requiring reguarlisation, therefore, is Rs. 2,79,24,770.

Grant No. 16—Pensionary Charges—Pension Fund

This grant deals with the payment of Pensionery charges to
the Railway Staff covered by the Pension benefits.

A grant of Rs. 46.23 crores was obtained in the Budget for
meeting the payment expected to be made to the staff,
who retired from Railway service under the Pensionary
form of retirement benefits. Supplementary grant of
Rs. 9.80 crores was obtained in March, 1979 for meeting the
anticipated increased payments.
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The excess of Rs. 7.16 crores occurred mainly due te moens
debits than anticipated received from Civil Accounts
Offices (Rs. 6.06 crores) and finalisation of a larger num-
ber of family pensior and commuted pension cases
(Rs. 1.10 crores).

The excess works out to 12.78%, over the final grant.

There was on misclassification relating to this grant and
excess requiring regularisation, therefore, is Rs. 7,16,26,776.

Grant No. 17—Repayment of loans from General Revenue and interest
thereon—Development Fund

This grant deals with repayment of loans taken temporarily
from General Revenues to finance the Railway Develop-
ment Fund in accordance with recommendations of the
Railway Convention Committee, 1954, which were alse
endorsed subsequently by Rajlway Convention Com-
mittees—1960, 1965 and 1971.

A grant of Rs. 8.54 cror>s was obtained in tae Budget for the
purpose. A supplementary grant of Rs. 0.05 crores was
obtained in March, 1979 to cover the increased interest
payments to General Revenues on account of more loan
to be taken due to non-materialisation of the anticipated
surplus and partly due to increase in rate of interest from
5.60 per cent to 5.63 per cent for 1978-78.

The excess of Rs. 0.15 crore was due to non-provision for pay-
ment of interest for half year in respect of loans obtain-
ed during the year.

The excess works out to 1.76 per cent of the final grant.

There was no misclassification relating to this grant and the
excess requiring regularisation, therefore, is Rs. 15,18,723.

Grant No. 18—Appropriation to Development Fund

This grant dexls with appropriation to Development Fund out
of surplus for the year.

In the Budget Estimate an amount of Rs. 31.78 crores was
provided for appropriation to the Development Fund out
of anticipated revenue surplus of Rs. 65.43 crores. How-
ever, the actual revenue surplus was Rs, 36.66 crores
(including an amount of Rs. 8.28 crores) on acount of
various reliefs granted by the Railway Convention Com-
mittee (1977). Consequently, Appropriation to Develop-
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ment Fund was increased to Rs. 34.68 crores, resulting in
excess over the grant.

The excess works out to 9.11 per cent of the final grant.

There was no misclassification relating to the grant and the
excess requiring regularisation, therefore, is
Rs. 2,89,45,892.”

2.29. It is seen from the Explanatory Note furnished by the
Ministry of Railways that out of 4 Voted Grants in which excess
expenditure had occurred during the year 1978-79, there was mis-
classification [amounting to Rs. 2.60 lakhs (approx.)] in respect of
Grant No. 14—Construction of New lines—Capital and Depreciation
Reserve Fund.

2.30. Misclassifications had been noticed in the Appropriation
Accounts for the years 1974-75, 1975-76 and 1976-77. Commenting
on such misclassifications, the Public Accounts Committee (1978-79)
had, in paragraphs 2.18 and 2.19 of their 87th Report (Sixth Lok
Sabha) observed in this connection as under:

“2.18. The Commitiee are concerned to note that during the
year 1976-77, there have been misclassifications under
Grant No. 7—Revenue-Ordinary Working Expenses—Ope-
ration (Fuel). In the case of Grant No. 9, the gross
amount involved, exceeded rupees one lakn. The Com-
mittee have been informed by the Ministry in March, 1978
that the earlier recommendations of the P.A.C. contained
in their 38th Report (Sixth Lok Sabha) have been brought
to the notice of the General managers of the Zonal Rail-
ways, Production Units and Metropulitan Transport Pro-
jects (Railways), for a thorough scrutiny of the reasons
for the deterioration in the position and for exercising an
effective reconciliation of the subsidiary books with the
general books from time to time in order to eliminate the
chances of any misclassification remaining undetected and
unadjusted at the close of accounts for the year.

2.19. As such misclassifications vitiate sound budgetary control,
the Committee take a serious view of the recurrence of
misclassifications, and desire that positive instructions
should be issued by the Railway Administration to the
effect that effective reconciliation of subsidiary books with
general books should be attended to promptly, every
month, so that rectification of erroneous adjustments and/
or misclassifications, if any, detected is effected in time,
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thereby eliminating altogether chances of such misclassi-
fications.

2.31. In their Action Taken Note dated 17 November, 1978 furni-
shed to the Committee in response to the above observations, the
Ministry of Railways (Railway Board) had stated:

“In continuation of the circular letter issued by this Ministry
to the General Managers, vide letter No. 76-App/7-2/75-76
dated 27-1-78, relating to misclassifications detected in the
Appropriation Accounts for the year 1975-76, a further
directive has been issued to the General Managers, All
Indian Railways Production Units and M.T.Ps (Metropoli-
tan Transport Projects) for carrying out review of expen-
diture and effective reconciliation of the subsidiary books
with general books from month to month so that any mis-
classification or mistake detected as a result of this monthly
review and reconciliation, is.set right at the end of each
month. Thig would help in avoiding any item of mis-
classifications/mistake remaining undetected and unadjust-
ed at the close of the year’s account.

The General Managers have also been directed to examine
each of the items of misclassification and mistake as listed
in the printed Annexure-J—Statement of important mis-
classifications and mistakeg for the year 1976-77, with a
view to brining out (a) reasons for each misclassification,
(b) reason why it could not be detected and set right in
year’s accounts and (c) staff responsibility for the failure,
if any.”

2.32. The final Grant (No. 16) relating to Pensionary Charges—
Pension Fund, administered by the Ministry of Railways (Railway
Board) had been exceeded persistently in the past as well. The fol-
lowing table indicates the excesses that occurred under this Grant

from 1975-76 onwards:
(Rupees in crores)

Year Excess Expenditure
1975-76 y 422
1976-77 .. 273
1977-78 . 4.30

2.33. The Vommittee note that of the excess of Rs. 282 crores
under Grant No, 14—Construction of new lines—Capital and Depre-
ciation Reserve Fund, a sum of Rs. 2.60 lakhs relating to other Grants
was erroneously booked under Grant No. 14. The Committee had,
in the past, expressed concern about significant misclassifications that
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oceurred in eertain Grants and desired Railway Administration to
issue instructions towards prompt and effective reconciliation of
subsidiary books with general books every month for rectification
of errors so detected, thereby eliminating altogether chances of mis-
classifications. The Committee were informed that a further direc-
tive had been issued to the General Managers of Zonal Railways,
Production Units and Metropolitan Transport Projects (Railways)
for carrying out review of expenditure and reconciliation from month
to month. Since mis-classification vitiate budgetary control, the
Committee desire that the existing procedures should be further
tightened up and responsibility particularly at the supervisory level
should be fixed and action taken intimated to the Committee.

2.34. The Committee find that during the year 1978.79, excess
expenditure to the tune of Rs. 7.16 crores had been incurred under
Grant No. 16—Pensionary Charges—Pension Fund. Earlier also,
there was excess expenditure of Rs. 430 crores in 1977-78, Rs. 2.73
crores in 1976-77 and Rs. 4.22 crores in 1975.76 under this Grant. The
excess of Rs, 7.16 crores during 1978-79 represents 12.78 per cent. of
the final Grant. Bulk of it, i.e. Rs. 6.06 crores is attributed to receipt
of more debits than anticipated from Civil Accounts Offices; excess
of Rs. 1.10 crores occurred mainly due to finalisation of a larger
number of family pension and commuted pension cases. The Com-
mittee are firmly of the view that much of the expenditure could
have been foreseen and adequately provided for at least at the time
of obtaining Supplementary Grant in March, 1979. Since there was
usually no element of uncertainty or unforseeability in the outge
on pensions and drawal of commuted value of pension by pensioners,
the magnitude of entitlements should be easily ascertainable.

2.35 As the cases of excesses under the head ‘“Pensionary
Charges” are substantially on the increase, the Committee would
like the Ministry of Railways to examine whether there are any
inherent defects in the existing procedure so as to t:ke remedial
measures for ensuring that adequate provision is made at least at the
Revised Estimates stage for meeting the pensionary charges.
APPROPRIATION ACCOUNTS (DEFENCE SERVICES)-—1978-79.

Ministry of Defence
2. 36 Grant No 24—Cap1tal outlay on Defence Servu:es

Gh'-ll'l:Pd exp.,nd-.uur .

Rnp"r“
Original App.op iatin: 30,00,000
Supnlementary Appro) -iation 18,00,000
Tctal Approp -iation 48,00,000
Actual Expenditure 49.85,161

Excess

. lﬁr.,tFt
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237, In a note explaining the reasons for the excess expenditure,
the Ministry of Defence have, inter alia, stated:

“As mentioned above, the compiled accounts show an excess
of Rs, 1,85,161 over the sanctioned Appropriations, How-
ever, two cases of misclassification of expenditure have
since come to notice. In one case, a sum of Rs. 1,79,625
was erroneously booked as Voted instead of as Charged.
In the other case, an expenditure of Rs. 59,438 which was
to be booked as Voted, was erroneously adjusted as Charg-
ed. The circumstances under which these two cases of
misclassification had occurred are being looked into in con-
sultation with the CGDA for such remedial measures as
may be considered appropriate. After taking into account
the effect of these misclassifications, the actual excess over
the Final Appropriation works out to Rs, 3,05,348 requiring
regularisation. '

+ The excess of Rs. 3,05,348 occurred mainly under Sub-heads
A. 1 Army and A.3—Air Force, due to more payments than
anticipated in satisfaction of court decrees/arbitration
awards, partly counterbalanced by savings under other
heads. Such payments, by their very nature, cannot be
foreseen precisely and provided for.

In the circumstances explained above, the excess of Rs. 3,05,348
over the sanctioned appropriation may kindly be recom-
mended for regularisation by Paerliament under Article
115(1) (b) of the Constitution.”

2.38. The Committee observe that apart from the excess expendi-
ture of Rs. 1.85 lakhs shown in the compiled Appropriation Ac-
counts, two cases of misclassifications involving Rs. 2.39, lakhs were
detected and after taking into account the effect of these misclassi-
fications, the actual excess over final Appropriation works out to
Rs. 3.05 lakhs. In one case, a sum of Rs. 1.80 lakhs was erroneously
‘booked as “Voted” instead of as “Charged” and in the other case, an
expenditure of Rs. 0.59 lakh which was to be booked as “Voted” was
erroneously adjusted as “Charged”. The Committee have been in-
formed that the circumstances under which these two cases of mis-
classification had occurred are being looked into in consultation with
the Controller General of Defence Accounts for such remedial
measures as may be considered appropriate,

The Committee would like to be apprised urgently of t:he out-
come of investigation made into these cases of misclassifications and

1878 L.S.—3.
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desire fixation of responsibility particularly at the supervisory level,
for appropriate action. They would also like to be apprised of the
sieps taken to avoid recurrence of such patent mistakes.

It has further been stated that the excess of Rs. 3.05 lakhs (after-
taking into account the misclassifications) occurred due to more pay-
ments than anticipated in satisfaction of court decrees. The Com-
mittee would like to know whether the payments came to be known
before or after the supplementary grant was submitted.

2.39. Subject to the above observations contained in the preced-
fng paragraphs of this Report, the Committee recommend that the
oxcess expenditure referred to in paragraph 2.1 of the Report be:
regularised in the manner prescribed in Article 115(1)(b) of the-

Constitution of India. . o
New DELHI; CHANDRAJIT YADAYV,
Chairman,,
October 17, 1980. Public Accounts Committee.

Asvina 25, 1902 (Saka). '
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IR ¢ ) APPENDIX 1 .
MINISTRY OF FINANCE '

. -
t.

[Department of Economic Affairs]

Grant No, 3%—Pensions.

Revenue Section (Vered) Figures in Rupos
Origiul Grant . . . . . . . + 44,59,00,008
Supplementary Grant
Final Grant . . . . . . 44,50,00,008
Actual Expendiwre . . . . . . 50,52,45,538
Bxcess . . . . . . . . ., . 6,02,45538

Against the final Grant of Rs. 44,50,00,000, the actual expenditure
amounted to Rs. 50,52,45,538, resulting in an excess of Rs. 6,02,45,538.
This excess of a little over Rs. 6 crores occurred mainly under the
following heads of the Grant:—

(In crores of Ra)

B e o TEET T S ——

Head Sanctioned Actual Excess
provision <expendi-
ture

s s - il

A. Pension and odher Retirement Benefits :

L.A. 1. Superannuation and Retireinent Allowanees

A. 1(1). Ordinary Pensions . . . . 24.0% 24.42 .37
IL.A. 2. Commuted Value of Pensions :

A.2(1). Ordinary Pensions . . 3.70 5.78 2.08
ULA.4 Gratuities . e e 8.41 9.74 1.9
iV, A.5. Family Pensions . . . 3.50 3.85 .35

G. Social  Security and Welfare :
C.1. Other Social Secwrity and Welfare Programmes:

¥.C.1,(3). Ceniral Government Employees’ Insurance
Scheme . . . . . . °.90 3.84 2.94

ToraL 7.7




The above excess were partly offset by savings under the othér-
‘sub-heads of the Grant, viz. A. 2,—Commuted Value of Pensions—
A. 2(2) —Central Share of State Pensions—provision Rs. 30 lakhs; ex~
penditure Rs. 5.44 lakhs, and A, 9—Pensions to Legislators—provision
Rs. 100 lakhs; expenditure Rs, 23.05 lakhs,

2. The excesseg under the heads I to IV above are mainly attri~
butable to larger payments of pensionary benefits than anticipated
and debits on account of payments of pensionary benefits through
public sector banks having turned out larger than anticipated,

3. The excess under the head mentioned at V above was mainly
‘due to post-budget decision to adjust the transactions relating to Rail-
ways in respect of the Central Government Employees’ Insurance
Scheme in civil accounts.

4. While the Grant is controlled by the Ministry of Finance, pen-
sion payments are made by a large number of treasuries all over the
country (rendering accounts to the State Accountants General) the
public sector banks and the Pay and Accounts Offices under the
departmentalised accounting set up. The quantum of actual pay-
ments depends on the number of retirements, requests for commuta-
tion of pensions, deaths of pensioners, etc. It is for these reasoms
that accurate and precise estimation becomes difficult. The estimates
furnished by the Accountants General and the Pay and Accounts
Officers are based on trend of actuals and even estimating authori-
ties find it difficult to make an aecurate estimate. In several cases,
there is a time lag when pension payments become due and the time
cf actual payment. There are certain other factors, e.g. persons
dying while in service, pensioners absorbed in Public Sector Under-
takings (most of whom opt for commutation of the entire pension)
and those seeking voluntary retirement, etc., which cannot be fore-
seen either at the time of Budget formulation or later at the time of
preparing Revised Estimates. All these factors build up an inherent
imprecision in the estimation for the Pension Grant.

5. In view of the circumstances explained above, the excess of
Rs. 6,02,45538 may kindly be recommended for regularisation by
Parliament under article 115(1) (b) of the Constitution of India.

6. This note has been seen by Audit.



APPENDIX Il
MINISTRY OF FINANCE
. [Department of Economic Affairs (Budget Division)]

—

Grant No. 43—Loans to Government Servants, etc.
I? i
Capital Section Voted

(Figures in Rupees)

Original Grant 70,00,00,000-
Supplementary Grant 55,51.00,000
Final Grant 1,25.,51,00,000"

147,29,69,418
21,78,69,418

Actual Expenditure
Excem

. » .

The original grant of Rs. 70 crores was augment;d to Rs. 125.51
crores by a Supplementary Grant of Rs. 5551 crores obtained in
March, 1979. Against this, the actual expenditure amounted to
Rs. 1,47,20,60,418, resulting in an excess of Rs, 21,78,69,418. The ex-
cess of Rs. 21.79 erores occurred mainly under the following Heads: —

(In crores of Rs.)
AA—Loans to Government servants, etc:

AA, 1—House Building Advances

1.72

AA, 4—Festival Advances 6.96
A. 5—Qther Advances 16.12
ToTAL.. . 24.80

The above excess of Rs. 24.80 crores was partly offset by savings

in provisions for advances for purchase of motor and other convey-
ances,

2. AA. 1—House Building Advances:

The power to sanction House Building Advances to Central Gov-
ernment employees wag decentralised and delegated to individual
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Ministries/Departments with effect from 1st April, 1978. The ex-
ooy mainly occurred in the Ministry of Communication (P&T Dep-
artment) due to larger payments of advances towards the cloge of
the year, than provided for. It was not found possible to deny pay-
ment of house building advances already committed, as such a course
would have caused monetary loss and financial hardship to the em-

ployees, apart from causing administrative problems to the Depart-
ment,

3. AA. 4-Festival Advances

The quantum of festival advances payable to individual emplo-
yees was increased from Rs. 100 to Rs. 200 in August, 1978. The
provision under this head was, on this account, augmented by Rs. 9.65
crores by a Supplementary Grant obtained in March, 1879. In view,
however, of the increase in the number of requests from the emplo-
yees towards the close of the financial year, even the augmented pro-
vision proved inadequate, leading to excess.

4, AA. 5-Other Advances.

The provision under this head is mainly for advances to Govern-
ment employees for providing relief to those whose properties are
severely damaged by natural calamities. Owing to heavy floods and
cyclones in various parts of the country during 1978-79, the provision
under this head was augmented by Rs. 44.78 crores by a Supplemen-
tary Grant obtained in March, 1979. The requests for advances,
however far exceeded the anticipations and the augmented provi-
sion also proved inadequate, leading to the excess.

5. It may be mentioned in this connection that the Grant “Loans
to Government Servants etc.” is a composite Grant, which includes
provision for catering to the needs of over 3 million Central Govern-
ment employees, including Defence, Posts and Telegraphs and Rail-
ways, with their field formations scattered all over the country. Pro-
vision for various types of advances to the Government employees
is necessarily based on the requirements intimated by the various
Ministries/Departmentg of the Government, who, in turn, depend on
their field-formations for the estimates of their requirements. Ins-
tructions have, however, since been issued in this Ministry’s O.M.
No. F2(107)-B(AC)/79 dated 5th January, 1980 (copy enclosed) to
all the Ministries/Departments of the Government to ensure that the
allocated provisiong of funds are not exceeded and excesses over the
budgeted grant avoided in future.

6. The recommendations of the PAC is sought for the reg‘ularisa-
tion of this excess expenditure of Rs. 21,78,69,418 under article 115
(1) (b) of the Constitution of India.

7. This note has been vetted by Audit.
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Copy -vf O.M. Ne, F2(107-B(AC)/79 dt. 5-1-1980 from Deptt. of Eco-
nomic .Affairs, Budget Division to All Ministries/Departments of
Government of India etc.

‘Subject: Control of Expenditure,

Rule 71 of the General Financial Rules enjoins that no expendi-
“#ure shall be.incurred which may have the effect of exceeding the
total grant or appropriation authorised by Parliament by law for a
financia] year, except after obtaining a Supplementary Grant or
.Appropriation, etc. Further, in terms of the Government of
India Decision No. (1) below the aforesaid rule, a subordinate autho-
rity incurring the expenditure will be responsible for seeing that the
allotment placed at its disposal is not exceeded and, where any ex-
cess over the allotment is apprehended, for obtaining additional
alotment, before incurring the excess expenditure.

2. Funds to meet advances to Central Government employees,
including house building advances, conveyance advances, , festival
advances etc. are provided in a Composite Grant ‘loans to govern-
-ment servants’ controlled by this Ministry and specific allotments
are ,placed at the disposal of various Ministries/Departments of the
Central Government who, in turn, allot funds to their various field
‘formations 'to enable them to meet the expenditure on advances. It
~is noticed from the Appropriation Accounts for 1978-79 in respect of
Grant No. 43-Lioans to Government Servants, received from the Con-
troller of Accounts, that there is a huge excess of ‘expenditure over
‘the Grant and that several Ministries/Departments and their fleld
formations have exceeded the allotments placed at their disposal.
Some of them have attributed the excess to ‘larger number of appli-
‘cants’, etc., without explaining why the expenditure could not be
contained within the allotment placed at their disposal. This has
caused a lot of embarrassment to this Ministry, who would eventually
have to go to the Public Accounts Committee with a note seeking
their recommendation for regularisation of the excess.

3. The Ministry of Agriculture and Irrigation etc. are, therefore,
requested kindly to ensure that, henceforth, commencing from 1979-
80 onwards, they restrict the expenditure under the various sub-
“heads of the Grant, strictly to the allotments placed at their disposal,
‘and on no account exceed the allocated provisions without the prior
-concurrence of the Budget Division of this Ministry. Suitable inst-
‘ructions in this regard may also kindly be issued to field formations
tte avoid repefition of the excesses mentioned above,

4. Receipt of this O.M. may kindly be acknowledged.

Sd./ M. K. JAIN,
i ‘Deputy Secretary to the Govt. of India,



APPENDIX Il B ARtE
MINISTRY OF HOME AFFAIRS

Grant No. 53—Delhi

Revenue Section (Figureg in Rupees)

(Charged)
Original Appropriation 62,86,000
Supplementary Appropriation
Final Appropriation 62,86,000
Actual Expenditure 63,59,407
Excess 73,407

Against the final Appropriation of Rs. 62,86,000, the actual
expenditure amounted to Rs. 63,59,047, resulting in an excess of
Rs. 73,047. This excess is the net result of excesses and savings
under various heads of the Appropriation and occurred mainly
under the head “B.-Social and Community Services-B.1.-Secretariat-
Social and Community Services-B.1(1). Secretariat-B.1(1) (4)-
Land and Building Department”. The excess was due to belated
decision to adjust payments of arbitral awards in land acquisition
cases as ‘Charged’ expenditure. As payments made in satisfaction
of all arbitral awards are not necessarily charged on the Consolidated
Fund the precise nature of the arbitral awards in land acquisition
cases had to be gone into in consultation with the Ministry of
Law. Pending Law Ministry's advice which became available in
April, 1979 after the close of the financial year, funds were provided
by re-appropriation for this purpose on the voted side which
eventually remained un-utilised.

2. In view of the circumstances explained above, the excess of
Rs. 73,047 may kindly be recommended for regularisation by Parlia-
ment under article 115(1) (b) of the Constitution of India,

3. This note has been seen by Audit.
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¥ APPENDIX IV
MINISTRY OF WORKS AND HOUSING
Grant No. 90—Public Works.

Revenue Sections

(Voted) (Figures in Rupees)
Original Grant 77,22,25,000
Supplementary Grant 8,77,46,000
Final Grant 85,99,71,000
Actual Expenditure ' 87,28,24,254 '
Excess 1,28,53,254

P ——

2. The original grant of Rs. 77,22,25,000 was augmented by a
Supplementary Grant of Rs. 8,77,46,000 obtained in March, 1979.
The actual expenditure during the year, however, amounted to
Rs. 87,28,24,254, leaving an uncovered excess of Rs. 1,2§,53,254, This
excess was mainly as a result of an excess of Rs. 3.55 crores under
the head A.—Public Works, A, 7 Suspense, A.7(1)-Stock (the
actual expenditure under this head being Rs. 26.57 crores as against
the sanctioned provision of Rs. 23.02 crores), partly counterbalanced
by savings under other heads of the Grant.

3. A provision of Rs. Y1850 crores was made in the Budget 1978-
79 under the head A.7(1)-Stock for the acquisition of building
material, e.g. cement and steel, etc. for construction of office and
residential accommodation by the CPWD. The estimate of expen-
diture on this account went up owing to the CPWD having under-
taken the construction of 20,000 residential quarters for Govern-
ment employees and two-roomed hostel accommodation at Lodhi
Road in New Delhi in connection with the UNIDO Conference held
‘in January/February, 1980. Based on the revised requirements
worked out in 1878, a Supplementary Grant of Rs. 452 crores was
obtained in March, 1979. However, owing to the rise in the prices
of cement, steel and other building material, the actual require-
ment turned out to be much larger. Moreover, the full position
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about .the inter-divisional transfers of stock (see para 4 below)
was not previously known at the time of obtaining the Supplemen-

tary Grant which consequently proved to be insufficient resulting
in the excess.

4. Under the existing accounting procedure, transactions im
respect of stock get reflected a number of times in the accounts
-owing to the multiplicity of the number of inter-divisional transfers
of stock, a factor which also contributes to the excess. Ag men-
tioned in para 4 of this Ministry’s note (seeking regularisation of
‘the excess in Grant No. 95—Public Works for 1977-78) forwarded
to the Lok Sabha Secretariat under the Ministry of Finance O.M.
No. F.4(3)-B(SE)/79 dated 29th May, 1979, pursuant to the recom-
mendations made by the PAC in their 104th Report (6th Lok
Sabha), a Committee consisting of a Superintending Engineer of
the Central Public Works Department and the Controller of Ac-
counts of the Ministry had been set up in November, 1978. The
'suggestions made by the Committee in its report submitted on 2nd
April, 1979, are being considered by an “Empowered Committee”
of the Ministry set up on 16th July, 1979. A final decision in the
matter is expected to be taken soon in consultation with the Con-
troller General of Accounts and the Comptroller and Auditor
General of India.

5. In view of the circumstances explained above, the net excess
of Rs. 1,28,53,254 over the voted Grant may kindly be recommended
for regularisation by Parliament under Article 115(1) (b) of the
‘Constitution of India.

6. This has been vetted by Audit.



APPENDIX V
MINISTRY OF WORKS AND HOUSING
Grant No. 92-Housing and Urban Development

Revenue Sectioa (Charged) (Figures in  Rupees)

Original Appropriation 69,57,000
Supplerentary Appropriation 3,32,000
Final Appropriation . . . . . . . . 72,89,000
Actual Expenditure f ' . » . . . . 177,546
Excess 4,88,546*

2. The original Appropriation of Rs. 69,57,000 was augmented to
Rs, 72,890,000 by a supplementary appropriation of Rs. 3,32,000
obtained in March, 1979. The expenditure during the year, how-
ever, worked out to Rs. 77,77,546 resulting in an excess of
Rs. 4,88,456. This excess is mainly on account of an excess of
Rs. 5.62 lakhs under the head A.3—Government Residential Build-
ings. A.3(3)-Maintenance and Repairs-A.3(3) (1)-Ordinary Re-
pairs (the actual expenditure booked under this head being
Rs. 25.34 lakhs against the sanctioned appropriation of Rs. 19.92

lakhs).

3. On detailed scrutiny after the printing of the Appropriation
Accounts for 1978-79, it was noticed that an expenditure of
Rs. 4,83,867 under the head “283-A. Housing A-3-Government Resi-
dential Buildings-A.3 (3)-Maintenance and Repairs 43 (3) (1) Ordi-
mary Repairs” had been erroneously classified in the finalised
accounts under “Charged” instead of as “Voted” expenditure. Had
‘the amount been booked correctly, the total expenditure in the
‘Revenue’ Section of the Grant would be:

Sanctioned Actual Excens( -+ )
Provision. Expenditure  Savings(ee )
Charged
.l'i‘i.ll . . N . 59957!900
Supplesmentary . 3,32,000 72,89,000 72,983,679 (+)4,679
Veicd
@riginal . s+ p 154986000
Supplomsentary , . . 1,15,89.000  16,6@75,000 16.24,83.631 (=)40,91,364

4 This small excess of Rs, 4,679 in the Charged portion is due
to unavoidable additional repairs which had to be ‘carried out

wrgently.
*Read excess after excluding misclamifications coraes to Rs, 4,679,
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8. The reasong for the non-detection of the abover misclassificar-.
tion in the accounts before printing of the Appropriation Accounts..
are being investigated and appropriate remedial measures will be-:

taken to avoid jts recurrence in future.

6. In view of the circumstances explained above, the net' excesss
of Rs. 4,679 in the Charged portion of the Grant may kindly be re--
commended for regularisation by Parliament under article 115(1), of’

the Constitution of India.
7. This has been vetted by Audit.



o APPEDIX VI
MINISTRY OF DEFENCE

Grant No. 19—Ministry of Defence

c————

Revenue Ssction Figures in Ruﬁu
Original Grant . . . . + 88,72,54,000
Supplementary Grant . 4,44,00,000
Final Grant . +93,16,54,000
Actual Expenditure . e e 93,30,54,769
Excess . . e . . . . 14,00,769

Against the Final Grant of Rs. 93,16,54,000, the actual expenditure
amounted to Rs. 93,30,54,769 resulting in an excess expenditure of
Rs. 14,00,769. The excess mainly relates to head “B. 1-Canteen
Stores Department” on account of purchase of stores. To keep
pace with the trend of sales during the year, a Supplementary
Grant of Rs. 444 crores had been obtained in March 1878. The
Supplementary Grant, however, proved inadequate because of rise
in prices as also increase in demand for goods of daily necessity
provided by the Canteen Stores Department to the troops resulting
in an excess expenditure of Rs. 14,02577. As the transactions took
place towards the close of the year there was no time to seek addi-
tional funds for this purpose. It may be added that the Canteen
Stores Department is a commercial organisation whose funds are
self generated and the expendijture incurred is more than covered by
the receipts realised from sales.

The excess to the extent of Rs. 1,808 was met out of savings in
the Revenue Section of the Grant leaving an uncovered excess of
Rs. 14,00,769 which requires to be regularised under article 115(1) (b)
of the Constitution of India. Recommendation of the Public Ae-
counts Committee is solicited accordingly.

D ADS. has seen.

42



APPENDIX VII
MINISTRY OF DEFENCE

Grant No, 24—Capital Outlay on Defence Services

ACapital Section (Charged) Figures in Rupees

*Original Appropriation

30,00,000
Supplementary Appropriation 18,00,000
Total Appropriation 48,00,000
Actual Expenditure 49,85,161¢
Excess 1,85,1G1*

2. A charged provision of Rs. 30,00,000 was made in the Budget
Estimates for 1978-79 which was augmented by obtaining a Supple-
mentary Appropriation of Rs, 18,00,000 in March, 1979. The expendi-
ture during the year, as compiled in the accounts, however, amount-
ed to Rs, 49,85161 resulting in an uncovered excess of Rs. 1,85,161.

3. As mentioned above, compiled accounts show an excess of
‘Rs. 1,85,161 over the sanctioned Appropriations. However, two cases
of misclassification of expenditure have since come to notice. In
one case, a sum of Rs. 179,625 was erroneously booked as Voted
instead of as Charged. In the other case, an expenditure of
Rs. 59,438 which was to be booked as voted, was erroneously ad-
justed as Charged. The circumstances under which these two cases
of misclassification had occurred are being looked into in consul-
tation with CGDA for such remedial measures as may be considered
appropriate. After taking into account the effect of these misclassi-
fications, the actual excess over the Final Appropriation works out
to Rs. 3,05,348 requiring regularisation.

*Real excess after taking into account misclassifications and
-erroneous adjustments comes to Rs. 3,05,348.
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4. The excess of Rs. 3,05,348 occurred mainly under Sub-heads
A.1-Army and A.8-Air Force, due to more payments than anticipated
in satisfaction of court decrees/arbitration awards, partly counter-
balanced by savings under other heads. Such payments, by their
very nature, cannot be foreseen precisely and provided for.

5. In the circumstances explained above, the excess of Rs. 3,05,348
ever the sanctioned appropriation may kindly be recommended for
regularisation by Parliament under Article 115(i) (b) of the Consti-

tution. i
D.A.D.S. has seen.



APPENDIX VIII
MINISTRY OF RAILWAYS

Explanatory note on the excesses over grants during the year 1978-
79 as detailed in para 7 (pages 15—17) of the Report of the
Comptroller and Auditor General of India for the year 1978-79
and in para 33 (page 13) of the Appropriation Accounts of
Railways in India for the year 1978-79.

PART I—Review

11. During the year 1978-79, there was an overall saving of
Rs. 282.33 crores over the final grants and appropriations resulting
from an aggregate saving of Rs. 295.36 crores under 17 grants and
all the 12 appropriations and an aggregate excess of Rs, 13.03 crores
under 4 grants. There was no variation under 2 grants namely
Grant No. 11—Appropriation to Depreciation Reserve Fund and
Grant No. 11-A—Appropriation to Pension Fund. The amount of
excess in each of the four grants has been shown in para 7 of the
Report of the Comptroller and Auditor General of India for the
year 1978-79—Union Government (Railways) as also in para 33 of
the Appropriation Accounts of Railways in India for the year 1978-79
Part I—Review.

1.2. The excesses under the 4 grants are explained in the attached
detailed note.

1.3. As the excesses to be regularised by Parliament are to take
into account the effect of misclassifications also, Annexure A, attach-
ed to the detailed note shows (a) figures of excesses as printed in
the above mentioned two publications and (b) figures of real
excesses after taking into account the effect of the misclassifications.

1.4 Public Accounts Committee are requested to recommend the
regularisation of the excess by the Parliament in the manner pres-
eribed under Article 115 of the Constitution of India. '

1.5. It may be submitted that every care is taken (a) to assess
the expenditure under various grants/appropriation as precisely as
possible and (b) to obtain supplementary allotments, where neces-
sary, so that the excesses are avoided to the maximum extent possi-
ble.
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1.6. This has been seen by Audit.

PART Il—Detailed Note furnished by the Ministry of Railways
(Railway Board) in respect of Excesses under each of the
Grants/Appropriations

Grant No. 14—Construction of new lines—Capital and Depreciation
Reserve Fund—excess of Rs. 2,81,84,660 over final grant of
Rs, 67,80,17,000.

2.1. This grant deals with expenditure on the construction of new
lines etc.

2.2. A grant of Rs. 65.70 crores was obtained in the Budget for
the Construction of new lines. Tw.) Supplementary grants, aggre-
gating to Rs. 2.10 crores, were obtained (Rs. 0.60 crores in November
78 and Rs. 1.50 crores in March 79).

2.3. The excess of Rs. 2.82 crores occurred mainly due to accelerat-
ed progress on certain works on Southern Railway (Rs. 1.77 crores)
and consequently procurement of more material and more payments
to contractors (Rs. 0.97 crores) and aggregate of minor excesses

(Rs. 0.26 crore) partly offset by less receipt of land debits (Rs. 0.18
crore).

2.4. The excess works out to 4.16 per cent over fhe final grant.

25. There was misclassification amounting to Rs. 2,59,890 as

brought out in Annexure ‘A’ & ‘B’ and the excess requiring regu-
larisation, therefore, is Rs. 2,79,24,770.

Grant No. 16—Pensionary Charges Pension Fund—excess of
Rs. 7,16,26,776 over the final grant of Rs. 56,03,05,000.

3.1. This grant deals with the payment of Pensionary charges to
the Railway Staff covered by the Pension benefits.

3.2. A grant of Rs 4623 crores wag obtained in the Budget for
meeting the payments expected to be made to the staff, who retired
from Railway service under the Pensionary form of retirement
benefits. Supplementary grant of Rs. 980 crores was obtained in
March 79 for meeting the anticipated increased payments.

3.3. The excess of Rs. 7.16 crores occurred mainly due to more
debits than anticipated received from Civil Accounts Offices (Rs. 6.08
erores) and finalisation of a larger number of family pension -and
eommuted pension cases (Rs. 1.10 crores).

3.4. The excess works out to 12.78 per cent over the final grant.

3.5. There was no misclassification relating to this grant and
excess requiring regularisation, therefore, is Rs. 7.16.26,776.
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Grant No. 17—Repayment of Loans from General Revenues and
interest thereon—Development Fund—Excess of Rs. 15,13,723
over the final grant of Rs. 8,58,79,000.

41. This grant deals with repayment of loans taken temporarily
from General Revenues to finance the Railway Development Fund
in accordance with recommendations of the Railway Convention
Committee 1954, which were also endorsed subsequently by Railway
Convention Committees—1960, 1965 and 1971.

42. A grant of Rs. 8,54 crores was obtained in the Budget for the
purpose. A supplementary grant of Rs. 0.05 crore was obtained in
March, 79 to cover the increased interest payments to General
Revenues on account of more loan to be taken due to non-materia-
lisation of the anticipated surplus and partly due to increase in
rate of interest from 5.60 per cent to 5.63 per cent for 1978-79.

4.3. The excess of Rs. 0.15 crore was due to non-provision for pay-
ment of interest for half year in respect of loans obtained during
the year.

4.4. The excess works out to 1.76 per cent of the final grant,

4.5. There was no misclassification relating to this grant and the
excess requiring regularisation, therefore, is Rs, 15,13,723.

Grant No. 18—Appropriation to Development Fund—excess of
Rs. 2,89,45,892 over the final grant of Rs. 31,78,23,000.

5.1. This grant deals with oppropriation to Development Fund
out of surplus for the year,

52, In the Budget Estimate an amount of Rs. 31.78 crores was
provided for appropriation to the Development Fund out of anti-
cipated revenue surplus of Rs, 65.43 crores, However, the actual
revenue surplus was Rs. 36.86 crores (including an amount of
Rs. 8.28 crores on account of various reliefs granted by the Railway
Convention Committee, 1977). Consequently, Appropriation to
Development Fund was increased to Rs. 34.68 crores, resulting im
excess over the grant,

5.3. The excess works out to 9.11 per cent of the final grant.

5.4. There was no misclassification relating to this grant and the
excess requiring regularisation, therefore, is Rs. 2,89,45,892.
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Annexure ‘B’

Statement showing working of the real excess under various grante,

8.No. Particulars Amount

1, Grant No. 14-Construction of New Lines—Capital and Dapreciation

Ressrve Fund,
1. Excess shown in Appropriation Aceounts . . 2,81,84,66e
2. Deduct—
(a) Expenditure relating to other gmntl booked under
Grant No. 14 . . . . 2,59,89¢
(b) Add.-
Expenditure rclaung to Grant No, 14 booked under other
Grants . . . . Nil
3. Real Excess to be regulavised by Parliament 1—2(a) -
2 (b) 2,79,24,770
2, Grant No. 16~ Pensionary charges Pension Fund.
1. Exces shown in Appropriation Accounts . ., 7,16,26,776
2, (a) Deduct,—
r%:].:msdnmre m?atmg to othe‘r grar.:t: ho?ked 1tnder -Gran.t it
(b) Add.—
gx;:::ditmc relating.to Gr-ant N.o. 16 boolwd u.nd.cr ol:hm' . Nil
Real Excess to be regularised by Parliament 1—=2 (a)+2 (b) 7,16,26,776
‘3. W’Wm:'f loan from General Revenuss and interest
1. Excess shown in Appropriation Accounts . . . 15,139,723
() Deduct— /
Expenditure relatmg to other Grant booked under Grant
No. 17 . . . . . . . Nil
(b) Add—
Expenditure relating to Grant l?[o. 17 booked under other Grants Nil
3. Real Excess to beregularised by Parliament 1-2(a) +a(b) 15,138,728

49
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8.No. Particulars Amount
4. Orant No. 18— Appropriation to Development Fund.
' 1, Excess show. in Appropriation Accounts . . . 2,89,4%,882

2. (a) Deduct,—

I&xpnéditﬁre relating to other grants booed under Grant
0, 1

(b) Add.—
Expenditure relating to Grant No. 18 booked under other

Grants . . . . . . . . .
8. Real Excess to be regulariset] by Parliament 1—2(a) +2(b)

Nih
2,89,45.803
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